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4 No.3
0A-208¥/99, MA-2066/99
06.04.2000
Present: Sh. T.C. Aggarwal, éounsel for

applicants.
None for respondents even on second call.

Pleadings are stated to be complete in

this case. o i o . .
Admit subject to preliminary objections,

-ﬂ if any, raised by the respondents.

List the -case for final hearing in its

own turn.
(Dr. A. Vedavalli)
| Member (J)
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May I, 2000

(R 2081799
Ma ROGE S99

Presentiz

counsel foar

Ssunily

Sh. T.C.aggarwal, learned counsel for
applicants

She M.k .Gupta, learned counsel For
respondents.

At the request of Sh. T.C.Aggarwal, leanred
applicant, adiourned to 8.5.2000.

V2

(Mrs. Lakshmi Swaminathan )
Mamber (J)
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